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Total KMs of M.G. Railway Line Con-
verted inte B.G.

4258. SHRI SANJAY NIRUPAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total KMs. of metre gauge
railway line which have been converted
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into broad gauge line during the last five
years;

(b) the length of metre gauge line
which is vet to be converied into broad
gauge; and

(c) the target datc for gauge conver-
sion of all the metre gauge lines in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AF-
FAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF PLAN-
NING AND PROGRAMME IM-
PLEMENTATION (SHRI RAM NAIK):
(a) 6393 kms. of MG/NG lines have been
converted to BG in the last 5 years.
(1993-94 to 1997-98}.

{b) As per the Action Plan, 11515
kms. out of the remaining MG/NG lines
have becn identified for conversion to
BG. Of these, 840 kims. are planned to
be converted in the current financial
vear.

(cj 1t is not proposed 1o convert all the
MG lines in the country.

Separate Corporation for Mumbai Subur-
ban Railway

4259. SHRT SANJAY NIRUPAM:
Will the Minister of RAILWAYS be
pleased io state:

(a) whether 2 separate Corporation has
been set up for Mumbai Suburban
Railway;

(b} if so, the details in this regard;

(c) if not ye:, when it is likely to be set
up;

(d) the details 2s to how the Mumbai
suburban passengers will be benefited by
this new Corporation; and

(e) the details of sharing of revenue of
the new Corporation between State Gov-
ernment and Central Government?



